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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI
(Application under section 19 of the National Green Tribunal Act, 2010)

IA No. OF 2026
IN
ORIGINAL APPLCIATION NO. 561 OF 2025

IN THE MATTER OF:

Rohit Singh and Ors. ...Applicant(s)
Versus

State of Himachal Pradesh and Ors. ...Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF THE APPLICANT:
MOST RESPECTFULLY SHOWETH

|, Rohit Singh the Applicant No. 1 in the above-mentioned Original Application, do

hereby solemnly affirm and state as under:

. 1. That | am the Applicant in the present Original Application and am fully

-
/f),z:.\ conversant with the facts and circumstances of the case. | am competent

. to swear this Counter Affidavit.

That | am filing the present Counter Affidavit in opposition to the
Impleadment Application filed by the Haroli Crushers Employers
Association, which is wholly misconceived, malafide, legally untenable,

and liable to be dismissed at the threshold.

REPLY OF THE APPLICANT



/I\O

\f..,-

757 3

1. The Impleadment Applicant has no locus standi in the present

proceedings. The Original Application challenges the legality,
scientific validity, and statutory compliance of the District Survey
Report (DSR) 2024 of District Una. No relief is sought against the
Association or any of its members. They are neither necessary nor
proper parties under Section 19 of the NGT Act. Their impleadment

must therefore be rejected outright.

. The OA concerns regulatory failure and environmental violations

arising from the preparation and use of the DSR 2024. The proper
parties to this OA are the Pollution Control Board, SEIAA, Directorate
of Environment, Science and Technology (DEST), State of Himachal
Pradesh, Mining Department, and the Deputy Commissioner, Una.

These authorities alone are responsible for preparing, approving, and

//ﬁ\/pehforcmg the DSR. Private commercial bodies such as the

" Impleadment Applicant have no role in defending or explaining these

faifures.
gb
//c-iler Section 19 of the NGT Act, the Tribunalis required to determine

whether the DSR 2024 complies with the Environment Protection Act,
EIA Notification, SSMG 2016, EMGSM 2020, and S.0. 3611(E). These
are statutory questions, not questions of private rights. The
Impleadment Applicant cannot assist the Tribunal in answering these

questions and therefore has no legal basis to intervene.

. The Association is neither the author of the DSR, nor the approving

authority, nor the regulatory authority, nor the enforcement authority.
Their presence is not required for effective adjudication. The State and
its authorities are already parties and are fully capable of defending

the DSR.
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5. The Hon’ble Supreme Court in Raja Muzaffar Bhat has held that DSR

preparation is a statutory exercise, and challenges to it lie against the
State—not private miners. The present OA is squarely within that
framework. The Impleadment Applicant’s attempt to enter the

proceedings is legally untenable.

. The Impleadment Application is filed with unclean hands. The

Association has suppressed material facts regarding the meetings
held between the Applicant and its representatives. The Association’s
President and representative have audio recorded confirmations that
no money was ever discussed. The Applicant has these recordings
because both individuals spoke to him after the meeting and
acknowledged that the meeting was held in public interest, with
village representatives present, and that the image circulated on

«Qgﬁial media was politically motivated and misleading. If so directed

-Aau lO recordings on record for the satisfaction of the Hon’ble Tribunal.

7},]@ A contains personal attacks, recycled FIRs from unrelated
pr\V)/

atters, political insinuations, and defamatory allegations. None of
these have any bearing on the environmental violations raised in the
OA. Such tactics are impermissible in environmental adjudication

and cannot form the basis of impleadment.

. The |A seeks to shift focus from environmental violations. The OA

raises serious issues including absence of replenishment studies,
absence of carrying capacity studies, copy paste DSR, illegal hill
cutting, mining in forest areas, mining on agricultural land without
CLU, mining near charand land, illegal transportation routes, and

non compliance with S.0. 3611(E). The Association’s IA does not
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rebut a single environmental violation. Instead, it attempts to convert
the proceeding into a personal dispute.

9. The Hon’ble Tribunal has repeatedly held that commercial
inconvenience or economic loss is not a ground for impleadment in
environmental matters. The Association’s claim of being “affected” is
based solely on speculative economic anxiety and not on any legal
or statutory interest. If the Association and its members are lawful
operators as they publicly claim, then they have nothing to be worried
about in the present OA, which does not affect any lawful stone
crusher operator or miner.

10. The Impleadment is a diversionary tactic. The Applicant filed a
detailed complaint on 22.12.2025 after obtaining statutory filings of a

/’/ FOTH/P(Etone crusher—Mahadev Stone Crusher, operated by Mr. Bahadur,
./o/ Who now represents the Impleadment Applicant. These statutory
.\ ’dra uments, including the mining plan, transit X Forms, and monthly
\ électrlmty bills, revealed that while the crusher disclosed extraction of
: _M;,,,-" vapprommately 14,000 MT in 5-7 months, the electricity consumption

data indicated illegal extraction exceeding 85,000 MT, along with
allegations of mining on private land of residents.
True copy of the complaints of Mahadev Stone Crusher is attached
here with as Annexure: A/19.

10. After this exposure, the Applicant filed further RTIs seeking similar
data for previous years to uncover the full scale of illegal mining. The
Mining Department then began blocking access to information. Only
thereafter, on 12.01.2025, the Association suddenly sought
impleadment. The timing clearly shows that the |A is intended to

derail the proceedings and shield illegal operators from scrutiny.
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Even if recoveries or audits are to be undertaken based on illegal
mining, that is the statutory responsibility of the regulator, and private
parties are not required for such enforcement. The impleadment is
therefore a retaliatory measure intended to intimidate the
Applicant and obstruct the adjudication of environmental violations.
11. The Impleadment Applicant has also deliberately concealed the
fact that when FIR No. 90/2025 was registered against the Applicant
on the basis of a false and motivated complaint, a counter FIR No.
91/2025 was simultaneously registered at the behest of the Applicant
against the associates of Mahadev Stone Crusher, namely Sumit
Sharma and Amit Vashisht, who act at the behest of the said crusher.
These individuals attacked the Applicant and his companion and co-

. WOT4
% @Jappllcant Deepak Kumar on 05.08.2025 when the Applicant was

L3,

ttemptmgto record illegal mining being carried out under the guise of

S lar power plant. The attack involved the Applicant’s vehicle being

- )GMased and rammed from behind, and Deepak Kumar being brutally

L1 assaulted, as reflected in FIR No. 91/2025.

True copy of the FIR 91/25 and photographs of the attack on applicant
are annexed herewith as Annexure: A/20.

12. The Impleadment Applicant has suppressed this material fact,
despite the direct involvement of its own representative’s associates
in a violent attack on the Applicant. This concealment, coupled with
the pattern of intimidation and retaliation by individuals connected
to Mahadev Stone Crusher, vitiates the present Impleadment
Application. The Haroli Crusher Association, through its members and

associates, has consistently attempted to threaten, malign, and
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obstruct the Applicant, and the present IA is a continuation of that

pattern.

13. It is further submitted that Mr. Bahadur, who represents the

Impleadment Applicant, is the owner of Mahadev Stone Crusher
situated in Village Nangal Khurd. The Hon’ble Tribunal through para 11
is already aware that the Applicant and his companion were attacked
on 05.08.2025 by individuals associated with this crusher while
documenting illegal mining. However, the pattern of intimidation has
continued. Even while the Applicant was seeking interim relief before
the Hon’ble Supreme Court, associates of Mahadev Stone Crusher
residing in Nangal Khurd issued online threats, warning the Applicant
of dire consequences if he returned to the area. Subsequently, the
» Applicant was invited by residents of Nangal Khurd and Lalhri—who
arz directly affected by illegal mining and unscientific stone

ég‘r shing—to a private function regarding their problems. During this

vent, associates of Mahadev Stone Crusher again attempted to
attack the Applicant but were stopped by local villagers and police
personnel. This was a second attempt on life of the applicant. A
written complaint signed by over 60 villagers was submitted to the
SHO, Police Station Tahliwal. This sequence of events demonstrates a
sustained and coordinated pattern of hostility and obstruction by Mr.
Bahadur and his associates, who are now using the Impleadment
Application and the Haroli Crusher Employers Association (notably,
no other association from District Una has sought impleadment) as a

legal instrument to further intimidate the Applicant and vitiate the

proceedings.



762 8

14. The present OA concerns the illegality of the DSR 2024, including
its scientific invalidity, procedural defects, and noncompliance
with statutory mandates. The adjudication of these issues does not
require the presence of private crusher associations. The State

\:’C_)_Ti@-authontles alone are responsible for defending the DSR. Allowing

pnvate commercial bodies to intervene would derail the proceedings

be pleased to:

1. Dismiss the Impleadment Application filed by the Haroli Crushers

Employers Association in its entirety.

2. Hold that the Impleadment Applicant has no locus standi in the present

proceedings.

3. Pass any other order(s) deemed fit in the interest of justice and

environmental protection.

Deponent

VERIFICATION

I, Rohit Singh, the deponent above named, do hereby verify that the contents of

paragraphs 1 to 13 are true and correct to my knowledge and belief. Nothing

material has been concealed therefrom.

Verified at Una, Himachal Pradesh on this 02 day of February, 2026.

rufieg wnat Lo - @/f% /l/—# S WQ
léf éa.egs:r;i/ / g)ﬁ - retid qq Deponent
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 561 OF 2025

IN THE MATTER OF:
Rohit Singh ... Applicant
Versus
State of Himachal Pradesh and Ors. ...Respondent
AFFIDAVIT

|, Rohit Singh, aged 40 years, S/O Sh. K.P. Singh, 96 Basant Vihar, Near
Rakkar Colony, Una, HP-174303 do hereby solemnly affirm and states as
under:

g\‘o /‘1 1. That the deponent is applicant in the above-mentioned matter and as
/* - 2 such he is well conversant with the facts and circumstances of the

7 N Koy *present case.
o) i
(2 t the deponent has gone through the contents of the
\/\“\ (Ca companying counter affidavit. The same has been drafted as per
O "/ y instructions. The contents of the same are true and correct to the

best of my knowledge and nothing material has been concealed
there from.

3. That the annexure annexed to the accompanying counter affidavit are
true copies of their respective original.

DEPONENT

I, the deponent named do hereby verify that the contents of this affidavit
are true and correct to the best of my knowledge derived from the records

and nothing relevant has been concealed there from. ;NJ
%EP ENT

Dated: 02.02.2026
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To

The Deputy Commissioner
District Una, Himachal Pradesh — 174303

Subject: Complaint Against Mahadev Stone Crusher of Nangal Khurd, Tehsil Haroli,
District Una, Himachal Pradesh

Respected Sir,

I, Rohit Katwal, resident of District Una, Himachal Pradesh, am actively engaged in
raising issues of public interest concerning environmental protection and community
welfare. Through this letter, | wish to bring to your notice the serious environmental
violations, illegalities, and fraudulent practices being committed by Mahadev Stone
Crusher, located in Village Nangal Khurd, Tehsil Haroli, District Una.

The said stone crusher is operating in complete disregard of environmental laws,
regulatory norms, and safety requirements. The details of violations are as follows:

1. Fraudulent and Invalid Panchayat NOC

Mahadev Stone Crusher obtained a Panchayat NOC in 2020 during the COVID-19
lockdown, when Gram Sabha meetings were prohibited. The NOC is fraudulent and void
because:

e No Gram Sabha resolution has been passed in the last five years, making the NOC
invalid.

e Any NOC issued without a valid Gram Sabha resolution is void ab initio, and
therefore the stone crusher was established on the basis of fraudulent
documentation.

2. Destruction of Village Common Land and Forest Area

Priorto 2020, the forest area behind Village Nangal Khurd was common village land used
by residents for daily needs. In the last five years, Mahadev Stone Crusher has destroyed
a substantial portion of this common land.

Google Earth imagery from 2020 compared with present-day images clearly shows
large-scale deforestation and land degradation.
(Annexure 1)

3. Complaint to MoEF&CC and No Action Taken

In May 2025, | submitted a complaint to MoEF&CC along with photographic evidence of
the environmental destruction caused by the stone crusher.
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MoEF&CC acknowledged the complaint and issued Letter No.
L-1101139/2025-1A-1I(NCM) directing the Mining Department to submit a detailed
factual report and share a copy with the complainant.

Despite this, no action has been taken to date, and the environmental damage has only
worsened as can be seen from Annexure 2 and 3.

4. Annual Flooding of Nangal Khurd Caused by the Stone Crusher

Every monsoon, Village Nangal Khurd suffers severe flooding. The root cause is the
deforestation and hill-cutting carried out by Mahadev Stone Crusher.

e Theforestbehind the village earlier acted as a natural sponge absorbing monsoon
rainwater.

¢ The stone crusher has cleared large forest patches and created a broken kutcha
road through the valley between Kungrath and Nangal Khurd, which now acts as
an artificial monsoon drain.

e This concentrated water flow hits the village pond, school, shamshan ghat,
industries, and downhill houses with destructive force.

e Vibrations from heavy machinery and tippers further weaken the village
foundations.

Photographs of the damage are attached as Annexure 4.
5. Violations of Environmental Laws and Regulatory Norms
5.1 Illegal Transport Route

The transport route used by the stone crusher is under litigation in Suman Lata vs.
Kuldeep Singh & Anr., CIS No. 42/2023. The Court has ordered status quo, and the land
belongs to Suman Lata, who alleges fraudulent transfer.

Thus, the crusher does not have a legally valid transport route, making its operations
illegal.
(Annexure 5)

5.2 Failure to Maintain Roads

Stone crusher owners are legally required to maintain approach and internal roads.
However, neither the approach road northe internalroad is metalled or concretised. Dust
from these roads settles on village homes, crops, and clothes, causing health hazards.

5.3 No Dust Suppression Measures
The crusher lacks proper dust suppression systems, violating HPPCB norms.

5.4 Illegal Hill Cutting
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The hills are being cut in violation of Minor Mineral Rules and the Metalliferous Mines
Regulations.

5.5 No Boundary Wall or Protective Cover
The crusher is not enclosed by a mandatory wall or metal sheets up to machine height.
5.6 No Mandatory Afforestation

The crusher has not carried out compulsory tree plantation as required under
environmental clearance conditions.

5.7 lllegal Expansion of Mining Area

In the last five months, the crusher has expanded its mining area without permission. A
revenue survey is required to determine whether it has encroached upon private land.

5.8 Possible Under-Reporting of Production

There is credible suspicion of revenue under-reporting. This must be verified through
X-Forms, production logs, electricity bills, and monthly returns.

5.9 No Safety Measures

There are no display boards, warning signs, or safety canopies as required under law.
5.10 Tree Cutting in the Name of EC

Trees on the hills are being cut under the pretext of environmental clearance.

5.11 No Water Treatment Facility

The crusher operates without any water treatment plant.

5.12 Excessive Hill Cutting Beyond Permissible Depth

Photographs show hill cutting up to 100 feet, far beyond permissible limits, followed by
dumping of waste material.

5.13 Confusion Regarding Number of Crushers

There is discrepancy regarding how many stone crushers are operating under the name
“Mahadev Stone Crusher,” which requires immediate verification.

Point 5.2 -5.13 shown through Annexure 6.

GROUNDS
The present complaintis being filed on the following, amongst other, grounds:

A. Fraudulent Establishment of the Stone Crusher



767 o

The Panchayat NOC obtained by Mahadev Stone Crusher in 2020 is void ab initio, as no
Gram Sabha resolution was passed at the time of issuance or at any time thereafter.

The NOC was granted during the COVID-19 lockdown when Gram Sabha meetings were
prohibited, rendering the process procedurally illegal and fraudulent.

B. Environmental Degradation and Destruction of Village Common Land

The stone crusher has caused large-scale destruction of village common land and forest
area, as evidenced by satellite imagery.

Such destruction violates the Forest Conservation Act, 1980, Environment Protection
Act, 1986, and HP Minor Mineral Rules, which prohibit unregulated hill cutting and
deforestation.

C. Non-Compliance with MoEF&CC Directions

Despite MoEF&CC issuing a formal direction to the Mining Department to submit a
factual report on the environmental violations, no action has been taken, demonstrating
administrative negligence and violation of Section 5 of the Environment Protection Act.

D. Causing Annual Flooding and Endangering Life & Property

The stone crusher has destroyed natural drainage patterns and forest buffers, directly
causing annual monsoon flooding in Village Nangal Khurd.

This violates the public trust doctrine, Article 21 (Right to Life), and the obligation of
authorities to prevent foreseeable environmental harm.

E. Illegal Transport Route and Violation of Court Orders

The transport route used by the stone crusher is under judicial dispute in CIS No.
42/2023, where the Court has ordered status quo.

Using a disputed private land route violates the Court’s order and renders the crusher’s
operations illegal and unsustainable under environmental clearance norms.

F. Violations of HPPCB Guidelines and Air Act, 1981
The stone crusher is operating without:

e avalid metalled transport route,

e dust suppression systems,

¢ boundary walls or protective sheets,

o safety signage,

o water treatment facilities,
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¢ mandatory green belt/afforestation.

These constitute violations of the Air (Prevention and Control of Pollution) Act, 1981,
HPPCB Stone Crusher Guidelines, and Consent to Operate conditions.

G. Illegal Hill Cutting and Excessive Excavation

The crusher has cut hills far beyond permissible limits (up to 100 ft), violating:
¢ HP Minor Mineral Concession Rules,
¢ Metalliferous Mines Regulations,
e Environmental Clearance conditions.

H. Unauthorized Expansion and Possible Encroachment

The stone crusher has expanded its mining area without permission. A revenue survey is
required to determine whether the crusher has encroached upon private land or forest
land, which is a punishable offence.

l. Possible Revenue Evasion and Under-Reporting

There is credible suspicion of under-reporting of production, requiring verification
through X-Forms, electricity consumption, and monthly returns.

This constitutes loss of public revenue and violation of mining lease conditions.
J. Multiple Crushers Operating Under One Name

There is confusion regarding how many crushers are operating under the name “Mahadev
Stone Crusher,” indicating possible illegal sub-leasing or unlicensed operations, which is
prohibited under mining law.

PRAYER

In light of the above facts and grounds, it is most respectfully prayed that the competent
authorities may kindly take immediate and urgent action against Mahadev Stone
Crusher, Village Nangal Khurd, Tehsil Haroli, District Una, including but not limited to the
following directions:

A. Immediate Suspension / Temporary Closure

1. Orderimmediate temporary closure / suspension of all operations of Mahadev
Stone Crusher under the:

o Environment (Protection) Act, 1986,

o Air (Prevention and Control of Pollution) Act, 1981,
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o HPPCB Stone Crusher Guidelines,
o HP Minor Mineral Concession Rules,
o Forest Conservation Act, 1980,
o Section 5 of the EP Act,
until completion of a full enquiry and compliance verification.

2. Direct that the stone crusher shall not resume operations until a fresh,
independent, multi-departmental inspection report is submitted and all
violations are rectified.

B. Compliance With MoEF&CC Directions

3. Direct the Mining Officer, Una, to immediately submit the detailed factual
report sought by MoEF&CC vide Letter No. L-1101139/2025-1A-1I(NCM) and
provide a copy to the complainant.

4. Direct MOEF&CC to monitor compliance and initiate action under Section 5 of
the EP Act for non-submission of the earlier mandated report.

C. Multi-Departmental Inspection and Verification

5. Order ajoint inspection by:
o Mining Department
o HPPCB
o Forest Department
o Revenue Department
o Pollution Control Laboratory
o Local Administration

6. Directthe inspection team to submit a Detailed Status Report (DSR) covering:
o Legality of Panchayat NOC
o Validity of transport route
o Extent of hill cutting and deforestation
o Extent of encroachment on village common land or private land
o Compliance with environmental clearance and consent conditions

o Dustsuppression, road maintenance, safety measures
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o Water management and waste disposal
o Extentof environmental damag
D. Verification of Mining Area and Encroachment

7. Direct the Revenue Department to conduct a demarcation and measurement
survey to determine:

o Whether the stone crusher is operating within its approved mining lease
area

o Whether it has encroached upon private land, forest land, or village
common land

8. Ifencroachmentis found, initiate proceedings under:
o HP Land Revenue Act
o Forest Conservation Act
o Indian Penal Code (fraud, trespass, mischief)
E. Environmental Damage Assessment & Compensation

9. Direct HPPCB and Forest Department to conduct an Environmental Damage
Assessment and impose compensation under:

o Polluter Pays Principle
o Section 15 of the EP Act
o NGTAct, 2010
o Forest Conservation Act
10. Direct the stone crusher to undertake mandatory restoration, including:
o Reforestation
e Slope stabilization
e Drainage correction
e Soilrestoration
e Repair of village infrastructure damaged by monsoon floods
F. Verification of Revenue, GST, and Income Tax Compliance
11. Direct the State Taxes & Excise Department and GST authorities to verify:

e Whether the stone crusher has under-reported production
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Whether GST on minor minerals has been correctly paid

Whether invoices, e-way bills, and transport challans match actual production

.Direct the Income Tax Department to examine:

Whether income from mining operations has been under-reported
Whether cash transactions or benami operations exist

Whether electricity consumption matches declared production

. Direct the Mining Department to verify:

X-Forms

Monthly returns
Royalty payments
Production logs

Weighbridge records

.If revenue evasion is found, initiate proceedings under:

GST Act, 2017
Income Tax Act, 1961
HP Minor Mineral Rules

Indian Penal Code (fraud, cheating, forgery)

G. Transport Route Legality

15.

Direct the authorities to verify the transport route in light of the status quo order
passed in Suman Lata vs. Kuldeep Singh & Anr., CIS No. 42/2023, and prohibit use
of any route that is:

Disputed
Private land without consent

Not approved in environmental clearance

H. Safety, Public Health, and Community Protection

16.

Direct HPPCB and District Administration to ensure:
Dust suppression
Road maintenance

Safety signage
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e Noise control
e Restricted movement of tippers through village roads

17. Direct the stone crusher to compensate villagers for:

Crop damage

e Dust-related health issues

Structural damage to houses

Flood-related losses

18.Inspection of pre-consent to operate renewal audit and documents of the
Mahadev Stone Crusher.

. Any Other Order

18. Pass any other order deemed fit in the interest of environmental protection,
public health, and rule of law.

This environment degradation in absence of any credible action by the mining
department and district administration has been going on for the last 5 years. It is the
statutory duty of your good office to uphold the law.

Yours sincerely,

Rohit Katwal
96, Basant Vihar, Near Rakkar Colony
District Una, Himachal Pradesh

Complaint Given to DC, Una for Action
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To
The Deputy Commissioner
District Una, Himachal Pradesh

capacity
Sir,

lam submitting this complaint to bring to your notice serious ang Credible indications
that Mahadey Stone Crusher, vPo Nangal Khy rd, Tehsil Harolj_ is operating far beyond
its approved Capacity and s likaly Indulging in illegal mining and illegal stone crushing,
Causing large-scale environmental damage and public nuisance in the area.

As per the Consent to Operate certificate issued by the H.P. State Pollution Control
Board, the unit’s approved production capacity is:

* 44,000 Metric Tonnes Per Annum (TPA)

= Category: Small Scale, Orange Category

* Raw Material: Sand, Stone & Bajri - 44,000 MT/year
Even if the unit Operates for 10 months (approx. 300 days), its daily permissible output
is:

¢ 44,000 MT + 300 days ~ 146 MT/day

» With a 15-ton tipper, this equals 9-10 trucks per day maximum.

This is the upper limit of what the crusher can legally produce.

2. Ground Reality: Villagers Report 30-50 Trucks Per Day

' ut of the
Residents of the area have repeatedly stated that 30 to 50 trucks are r'm::a.r:jn!iI ::1 s
crusher daily. Such movement is 3 to 5 times higher than what the approve
allows.

This excessive movement has already caused:

Structural vibration damage to the nearby school

* Road deterioration

* Dust pollution
ags M . t‘ﬂn
* Annual flooding due to slope destabilisation and over-extracti

]
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M Gma” Katwal Legal <katwallegal@gmail.com>

Formal Request for Comprehensive Financial Audit and Investigation into Raw
Material Discrepancies wrt Electricity Bills of Mahadev Stone Crusher, Village
Nangal Khurd.

1 message

Katwal Legal <katwallegal@gmail.com> Mon, Dec 22, 2025 at 11:33 PM
To: dc-una-hp <dc-una-hp@nic.in>, miningofficeruna@gmail.com

To,

The Deputy Commissioner,
District Una,
Himachal Pradesh.

The Mining Officer,
Department of Industries (Mining Wing),
District Una, Himachal Pradesh.

Subject: Formal Request for Comprehensive Financial Audit and Investigation
into Raw Material Discrepancies wrt Electricity Bills of Mahadev Stone Crusher,
Village Nangal Khurd.

Respected Sir/Madam,

I, Rohit Singh, resident of 96 Basant Vihar, Near Rakkar Colony, District Una, H.P.,
am writing to formally bring to your attention a serious financial and procedural
discrepancy regarding the operations of Mahadev Stone Crusher, located at Village
Nangal Khurd, Tehsil Haroli, District Una.

Based on an analysis of the official 'X-Forms' issued to the aforementioned crusher
for the period of April 2025 to September 2025 issued as certified copy by the mining
department through RTI, the following data was observed:

. Total Officially Recorded Quantity till September 2025: 14,603 MT
. Total Electricity Billed Amount by Crusher till September 2025: 333,61,769

Based on the standard industry calculation of 5 Units per Ton at a rate of 7 per
Unit (Total I35/MT), the "Accepted Electricity Bill" for the recorded 14,603 MT from
April - September should have been approximately ¥5,11,105.

However, the actual billing shows an "Extra Bill" of over ¥28 Lakhs. This discrepancy
indicates that approximately 81,447 MT of raw material has been processed and
moved without being recorded on official transit passes (X-Forms). For your

convenience | have prepared a simple excel sheet with calculations.

12
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Sr. No.|Month |Total Carring Qty|Bill Acceptea Rate | |ExtraBill |Theft MT

1| Apr-25 6121| %8,22,279 2,14,235 6,08,044 | 17,373
2| May-25 2645 %5,73,226 92,575 4,380,651 13,733
3| Jun-25 2239| <3,35,954 78,365 2,57,589 7,360
4 Jul-2s 2515| <% 8,56,833 88,025 7,68,808| 21,966
5/ Aug25 333| 3,558,560 11,655 3,46,905 9,912
6/ Sep-25 750| %4,14,917 26,250 3,88,667 11,105

Total 14603 511,105  28,50,664 81,448

As you can see from the above excel sheet calculation there is massive theft of raw
material being done by Mahadev Stone Crusher.

| further wish to state that:

1. This systematic discrepancy and potential "theft" of state resources is observed
only for the period of FY 2025-2026 and it is prudent to assume that theft has
been going on in the past months also.

2. This represents a massive loss to the State Exchequer in terms of royalty and a
significant evasion of statutory taxes.

Therefore, | earnestly request your offices to:

. Initiate a Financial Audit: Conduct a thorough audit of the books of accounts,
sale receipts, and electricity consumption records of Mahadev Stone Crusher
for the years 2021 to 2025.

. Tax Evasion Investigation: If discrepancies are confirmed, refer the matter to
the relevant authorities to initiate recovery proceedings under the Income Tax
Act and the GST Act.

. Strict Penal Action: Take necessary action under the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of lllegal Mining,
Transportation, and Storage) Rules for illegal extraction and transportation of
minerals.

| have attached the tabulated data of the current year’s discrepancy for your
immediate reference. | trust that your office will take swift action to protect the natural
and financial resources of our district.

Yours Sincerely,

Rohit Singh

96 Basant Vihar,
Near Rakkar Colony,
District Una,
Himachal Pradesh.
Mobile: 70180-13195

e
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° HP Forest Produce Transit Rules

o Environmental Protection Act, 1986
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H.P.POLICE/f@wraa yaw gfersy

I.1.F.-1 /t@igpd Sifd BrH-1

FIRST INFORMATION REPORT

(Under Section 173 B.N.S.S.)

(92M g1 RuiE)
(. T. . . 9RT1 173 & I=Fe)

1. District (fam): UNA P.S.(amm): TAHLIWAL

FIR No(¥.9.R.¥.): 0091

2. | S.No.(%. |Acts(s1faf~=w )

Date & Time of FIR (THamEaR & fifyr / w99):

Year(a¥): 2025
05/08/2025 09:01 PM

Sections(amR1(Y))

1 THE BHARATIYA NYAYA SANHITA (BNS), 2023 126(2)
2 THE BHARATIYA NYAYA SANHITA (BNS), 2023 324(4)
3 ‘ARMS ACT, 1959 ‘25

3. (a)Occurrence of offence (3MURTY Pt Te):
1. Day(f&): Date From(f&iw 9):
Time Period (997 3@fd): Time From (999 9):

(b)Information received at P.S. (1 58 =1 o<l g% ): Date(Ri®):
Entry No.(3ffle €.): 032

(c) General Diary Reference (R=_R=n Wg¥):

4. Type of Information (=1 &1 y#R): Written
5. Place of Occurrence (SIS ):

1. (a) Direction and distance from P.S (a1 & $&t &ik f@m): NORTH, 7 Km(s)

(b)Address(udr): Nangal Khurd , Haroli

Date To(f#i® a&):

Time To (W99 T&):

Time (99¥): 08:49 PM

Time (¥¥9): 05/08/2025 08:49 PM

05/08/2025

Beat No(die 9.)

(c) In case, outside the limit of this Police Station, then (If o1 a1 & areR € )

Name of P.S(MT &1 9M):

6. Complainant / Informant (Rrre«t/ga=mwar ):
(a) Name(am™): Rohit Katwal
(b)Father's/Mother's/Husband's Name (f¥1 / @man / 9ft &1 M)
(c) Date/Year of Birth (57 fif¥r /a¥):
(e)UID No (g3t 4.):

(f) Passport No. (99 ¥.):
Date of Issue (St #=A &t faf¥y ):

District(State)(fRem(I9)):

(d) Nationality (Irt¥em): INDIA

Place of Issue (SRt &RA FT TA):

(g)ld details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN )(J&a R BT, FeET 9guE 1,

IRYS, MR FE 4., AR, 89)):

S.No. ||d Type(TEa™ T3 &1 THR)

(h)Occupation (s499M):
(i) Address(ud):

Id Number (93 &A1)

S.No. (. Address (g<)

.)

Address Type (9<1 &1
9PR)

Rt
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H.P.POLICE/fwraat oo gfers

I.1.F.-1 /[t sita s™-1
1 Present Address COLONY-96 Basant Vihar Rakkar Colony, VILLAGE-Rakkar Colony , TEHSIL-Una, PS-UNA
SADAR, DISTRICT-UNA, STATE-HIMACHAL PRADESH, INDIA
COLONY-96 Basant Vihar Rakkar Colony, VILLAGE-Rakkar Colony , TEHSIL-Una, PS:UNA
2 Permanent Address | 5)\pAR DISTRICT-UNA, STATE-HIMACHAL PRADESH, INDIA
(j) Phone number (R¥1¥ 7.): Mobile (A8 1.): 91-8360091107

7. Details of known/suspected/unknown accused with full particulars (S3T/ Sfary /ersaa sfgaa &1 @R o wfeq avi ):

Accused More Than (3153 R4 T & 1t & @ d&An):
S.Np. Name (9™) Relative's Name Present Address (a9 a) Parmanent Address
(%.4.) (ReeER &1 M) (errg wam)

’ 1 VILLAGE-Nangal Khurd, TEHSIL-Haroli,| VILLAGE-Nangal Khurd, TEHSIL-Haroli,

PS-TAHLIWAL,DISTRICT-UNA,STATE- |PS-TAHLIWAL,DISTRICT-UNA,STATE-
HIMACHAL PRADESH,INDIA HIMACHAL PRADESH,INDIA

Sumit Sharma ‘

8. Reasons for delay in reporting by the complainant/informant (Rrereasat / gammma gR1 RUE & ¥ 35 A & FRO):

9. Particulars of properties of interest (Attach separate sheet, if necessary) (Haffera Wty &1 Rawor (afX smaes &, @ e
gee Teeft #R)):

S.No. [Property Category|Property Type (¥=<ft|Nature Property |[Description (ff@=v) Value(Iln Rs/-) (& (3 #))

(36.9.) | (ufzy oft) & UPBR) (yepfar Hafiy)

10.Total value of property stolen (In Rs/-) (3 g8 ¥7f1 &1 Tt 44 (T ¥) ):
11.Inquest Report / U.D. case No., if any (7cg Siten Raté / -&ouehor 7., 9 B & ):
'S.No. (%.¥.)|UIDB Number (3.3¢.<1.41.%%) \

12.First Information contents (Attach separate sheet, if necessary) (92 =1 a4 (If EeEF &, @ & T Fft 7R)):

el JeXR oidd & :-“ To The SSP Una, Una HP 174303 Sub: Complaint to Register FIR against
Black Thar And assault to kill me Rohit Katwal Sir, My name is Rohit Katwal, R/O 96 Basant
Vihar, near Rakkar Colony, Una HP 174303. | was in Nangal Khurd, checking the land that
is being cut for setting up Solar Power Plant. A person in black thar came who objected of
me being in area and started fighting with us . He had a gun /pistal. | tried to get away but
the person snatched my car keys. | somehow managed to get my car keys and heard a fire
also. | ran from there in my car. The person chased me an internal road of Nangal Khurd
and hit my car HP 20D 9311 from behind in order to derail my car and kill me. The person
chased me and even during scuffle called other people to catch me. | was tried to stop on
my way by cars. | some how reached the SSP office with damaged vehicle. | request you to
file an FIR against person in thar and | have repeatedly asked for police protection. The law
and order situation in Haroli has deteriorated to such extent that people are being
attacked in broad day light. | am sharing photo of person who attacked me and video
footage. The person is sumit Sharma said to be close to Mukesh Agnihotri Thank You Yours
Truly sd/- English Rohit Katwal 96 Basant Vihar Rakkar Colony Una HP 174303 “ &riard
gfoRT:- $ARIST 79 0370 7Y 30 TN FAR 70 461 & RA AHaID gleld RIbd aedaisd 40 112 =7et G- &1
AT AT | el e A qgepR Ribradebal & #1070 83600-91107 W Hweh b df Rieprrderdl Afed weare 3
aaaaT fob g9 3 Rrprad forlRad dR W gfer siefleier Bl ST A I § ® | I8 A W FE 37 bl § | S
71 030 A BTSN P Yferd 3efarh B 1 1 A g3 | SP Priled & ameR EReld Rawwl Rig 70
12/5-70 Hemmept gan o Riebrar o 70 92/PC Dt 05-08-25 91 #+1 HOSM0 H | Hofg Riehrad 1 J el
JH SR URT 126(2),324(4), BNS & 25-54-59 Arms Act @t S1g # ST TR ST 39l RI™d 07 gaed
3M0 Y FHR A0 461 & RN TS FeheHT AT FoT ST &1 & | GheHT Uoiihd dhxeh Frax JheAT | JfId |
w1 OO0 TR H H1 A 7w 8l g | Sd/- English HC &€ kM 90 68 1/0 PS T/Wal Distt. Una (HP)
05-08-2025 at 07.30 PM”
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H.P.POLICE/f@aree a9 gfers
L.1.F.-1 /g@iga sita wm-1
13.Action taken Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.
(F Tft FRIATE: % SRIT THHERT F T6T T § fF JURTY HRA FT NPT 7% 6. 2.5 Sooiw uRT F 989 § |):
(1)Registered the case and took up the investigation (Y&=vr g5t fpam 7T &R w9 & forg form wmm):

or (31)
(2)Directed (Name of 1.0.):(Sii= 3if¥&rt &1 9™ ): Sodhi Ram Rank (9g): HC (Head Constable)
No(.): 68 to take up the Investigation (# W9 MU= g & oF & forg e fmm 41 ) or(am)
(3)Refused investigation due to (4 ¥ fo):
or (% PR $HR fFar am)
(4)Transferred to P.S.(m): District(R7em):
on point of jurisdiction (F &FYHR F FRU sFRT)

F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given to the

zfﬂo“r;;i'plainant/informant free of cost. (Rremed / Yerea ! yefiet g #R 15 T, e 351 § 7 SR @ Sidt Fryes Rremaear ot
)]

R.0.A.C.(3R.30.0.%t.)

14.Signature/Thumb impression of the complainant / informant. Signature of Officer in charge, Police Station

(Riepraaarat / ol & §I8R / IS &1 forami): (AT 99 & FEER)

Name(™): Hardeep Singh
Rank (9g): HC (Head Constable)
No(s.): 108

15. Date and time of dispatch to the court
(srarea # 9T #t i SR W= a):
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H.P.POLICE/fwraat oo gfers

L.L.F.-1 /ta@itpa Sita Sri-1

Attachment to item 7 of First Information Report (92M g1 RN & 77 7 Her=i):

Physical features, deformities and other details of the suspect/accused:(If known/seen )

(Siferer / st @t IR e, Rrpfiat siR o frexor 1 (af s=ma /7 3w )

S.No.(%.9.)| Sex (foi1) | Date/Year of Build Height(cms.) | Complexion (37) Identification Mark(s)
Birth (s9mae) (Fa(3.7)) (959 %)
1 2 3 | 4 5 6 ' 7
l 1 Male | |
Deformities/ Peculiarities Teeth Hair Eye; Habit(s) Dress Habit(s)
(Rrpfemi/ fiRmead) (zf) (are1) (i) (amee) (Tg=man)
8 9 10 11 12 13
Place Of(@1 Tam) Others
Burn Mark Leucoderma Mole Scar Tattoo (&)
(ST g8 1 Foremre) (et ) (=) (=ma) (R g¢ 1)
15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(7% & it <1 fpy G It Rieraeerat / ErTel |y / Sfge & aR § SIS @ a1 S99 Afie St IO @ |)
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M Gmall Katwal Legal <katwallegal@gmail.com>

Request for Registration of FIR against Amit Vashisht and Kailash Chander Rana

for Death Threats Issued via Social Media
1 message

Katwal Legal <katwallegal@gmail.com> Tue, Sep 30, 2025 at 4:34 PM

To: sp-una-hp <sp-una-hp@pnic.in>, Director General of Police <dgp-hp@nic.in>
Cc: PRABODH SAXENA <cs-hp@nic.in>, binat sharma <Binatsharma@gmail.com>

To

The SP,
Police Station Una
District Una, Himachal Pradesh.

Subject: Request for Registration of FIR against Amit Vashisht and Kailash Chander
Rana for Death Threats Issued via Social Media

Respected Sir,

My name is Rohit Katwal, a resident of 96, Basant Vihar, near Rakkar Colony, District Una,
Himachal Pradesh. As a social activist, | have continuously raised various public interest issues
in Tehsil Haroli, particularly regarding illegal mining, unscientific hill mining, stone crusher
operations, and the medicine scam. Due to my activism, | have received frequent death threats
over recent months, which | have reported to the SP Office, Una. However, despite the grave
threat to my safety from a criminal nexus operating in Una, | have not been provided protection
to date.

On 5 August 2025, a deadly attack was perpetrated against me and my friends, Deepak Thakur
and Harsh Vardhan, at village Nangal Khurd, Tehsil Haroli, District Una. This attack was carried
out by stone crusher operators, namely Sumit Sharma alias Ghanty, his brother Amit Vashisht,
accomplice Kailash Chander Rana, and Rajan Kumar. Shots were fired at us, my vehicle was
chased, rammed, and obstructed in an attempt to capture me en route to the SP Office. Deepak
Thakur was mercilessly beaten by this illegal mining group comprising over 20 persons, and
subsequently by Policemen Harish Sen and Igbal, with iron rods causing multiple grievous
injuries. We were denied medical treatment by police for over 30 hours. Despite submitting
video evidence showing us being attacked and Deepak Thakur being beaten by Sumit Sharma,
Amit Vashisht, and their accomplices, FIR No. 90/25 was frivolously registered against us.

On 4 September 2025, the Sessions Court at Una granted regular bail to Deepak Thakur. Upon
posting the news of bail on our Facebook media handle ‘wearehimachal’, death threats and
threats of dire consequences were issued publicly by Amit Vashisht and Kailash Chander Rana.
The comments included:

e “Don’t delete the comments and you will suffer dire consequences.”

* “We have beaten him to a great extent.”
(Link to the relevant post: https://www.facebook.com/share/v/1D396sNpG5/; screenshot
attached.)

Additionally, Kailash Chander Rana commented: “Let him come out once, we will do the needful
against him too,” which clearly implies that since Deepak Thakur has been beaten, similar
violence is planned against me, Rohit Katwal, upon securing bail. These threats are issued by
members of the illegal mining mafia who were already seen physically assaulting Deepak
Thakur with intent to kill in previous documented incidents.

1/5


https://www.facebook.com/share/v/1D396sNpG5/
https://www.facebook.com/share/v/1D396sNpG5/

Repeated requests for protection and FIR7e@s’q'ation against these individuals hé% been
submitted to the SP office before, yet the situation in Una has deteriorated into complete mafia
raj, evident by the ongoing violence and blatant disregard for the rule of law.

It is extremely disturbing that these individuals continue to openly threaten victims on public
social media posts even after bail has been granted by the Hon’ble District Court (Deepak
Thakur), Hon’ble High Court (Harsh Vardhan), and interim relief by the Hon’ble Supreme Court
(Rohit Katwal), as per copies of the orders attached.

In view of the above, and in light of the recent physical attacks on Deepak Thakur and myself,
as well as the ongoing inaction of the SP Office, Una, | again request urgent police protection
for myself and my associates (Rohit Katwal, Deepak Thakur and Harsh Vardhan) and kindly
urge registration of FIR against Amit Vashisht and Kailash Chander Rana under applicable
sections for issuing death threats and criminal intimidation on social media.

Thank you.

Yours truly,

p?

Rohit Katwal

96, Basant Vihar, Near Rakkar Colony
District Una, HP — 174303

Mob: 7018013195

Copy to:
1. SP, Una
2. DGP, Himachal Pradesh
3. Chief Secretary, Himachal Pradesh
4. Union Ministry of Home Affairs
5. Prime Minister’s Office

Attachments: Relevant social media screenshots, video evidence, and copies of court orders
granting bail/interim relief.
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Applicant Deepak Ku hQrfassaulted by associate§1 3
of Mahadev Stone Crusher, Nangal Khurd
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